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FINAL ORDER NO. 55822/2024 

       DATE OF HEARING/DECISION :  24.05.2024 

        
BINU TAMTA 

Learned counsel for the appellant submits that the party has 

already settled the matter under the SVLDRS Scheme. The 

appeal is accordingly dismissed as withdrawn.  

(Order dictated and pronounced in open court.) 
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MEMBER (TECHNICAL) 
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